
 
Before the Appellate Tribunal for Electricity 

(Appellate Jurisdiction) 
 

  
Appeal No. 42 of 2009 

 Dated:  12th August,  2010 
  
 Present   : Hon’ble Mr. Justice M. Karpaga Vinayagam, Chairperson 

  Hon’ble Mr. Rakesh Nath, Technical Member 
  Hon’ble  Mr. Justice  P.S. Datta,  Judicial Member 

 
Binani Zinc Ltd.        …. Appellant (s) 
 Versus 
Kerala State Electricity Board & Ors.     … Respondent (s) 
 
Counsel for the Appellant (s):   Mr. Sudhir Gupta & Mr. Kunal Verma  
Counsel for the Respondent (s):   Mr. M.T. George & Mr. G. Sreenivasan for R.1 
      Mr. Amarjit Singh Bedi & Mr. Dinesh Kumar for R.2 
    

    Mr. Ramesh Babu for KSERC 

   
ORDER 

 
  The learned counsel for the Appellant submits that he does not want to 

press the Appeal in view of the subsequent developments and seeks permission to 

withdraw the Appeal. 

 

 Accordingly, the Appeal is dismissed as withdrawn.  
   

  
 

 

(Justice P.S. Datta)           (Rakesh Nath)        (Justice M. Karpaga Vinayagam)                           
 Judicial Member               Technical Member                    Chairperson 
 

Ts/vs 
 
  

 
 


